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Open Court

CENTRAL ADMINIS TRATIVE TRIBUNAL
ALTADABAD BENCH
ALLAHABAD

Original Applicatien No., 1267 _of 2000

Allahabad this the_13th day of _November, 2000

Hon'ble Mr.Justice R,R,K, Trivedi, V.C,
Hon'ble Mr. S. Dayal, Member (A)

Pushpendra Kumar Shukla, S/e Shri K.F, Shukla,
R/®@ C-7, Teachers Celeny, Kendriya Vidyalaya,
Kanpur Centt., Kenpur,

Applicant
By Advocate Shri Pankaj Saksena

Versus

1. Commissioner, Kendriya Vidyalaya Sangathan,
18, Institutienal Area, Shahesd Jeet Singh
Marg, New Delhi-110016,

2 Educatiaﬁ Of ficer, for Commissioener, 18,
Institutionsl Area, Shaheed Jeet Singh Marg,

New Delhi-=110016.

3% Assistant Commissioner, Kendriya Vidyalaya
Sangathan, Lucknew Region, Lucknew,

4, The Principal, Kendriya Vidyalaya, Kanpur
Cantt., Kanpur,

Respendents

ORDER ( Oral )

By Hen'ble Mr,Justice R.R,K, Trivedi, Vice Chairman
 Aggrieved by order dated 27.10.2000

transferring him frem Kanpur Cantt, te Lekhapani

(Arunschal Pradesh), the applicant has appreached
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this Tribunal ﬁndgr Sectien 19 of thé Administrative
Tribunals Act, 1985, The case of the applicant is
that his wife-Smt.Uma Shukla is also a teacher in
Kendriya Vidyalaya at Shahjahanpur. She made re-
presentatien fer her transfer to Kanpur, where the
applicant is serving as Trained Graduate Teacher,
It is submitted that the representation of wife

of the applicant has not been accepted, Ne erder
has becn passed on the éame, but the applicant has
been transferred te a far ’way place in Arupachal
Pradesh abeout 2500 kms, away frem Kanpur., It is
submitted that the order is harsh and hds been

passed against the nermal peolicy ef Kendriya Vid-

yalaya Sangathan te previde pesting te wife and

husband at one place,

2o We have considered the submiséiens

ot cahnsel for the applicant, Hewever, since the
applzgiﬁuxis directed against the erder of transfer,
in our opinien the applicant should be asked to
appreach the higher autherity, who may redress his
giievance anéd pretectien may be provided till that

date,

3. Censidering the aferesaid aspect, this
O.A, is disposed of'finélly with liberty to the
applicant to approach Commissiener, Kendriya Vidyalaya
Sangathan-respondent ne,1, by making a representation
§ithin & week., The representatien if se filed, shall

be considered and decided by respendent ne.1, by

S le i 3/'




‘«f’

"
.
w
(L)
e

. reason=d order within 3 'wesks there=after, The

impugned order of transfer dated 27,10.00 shall
net be given effect for the aforesaid peried of
one month er till the erder is passed, wﬁichcvcr
is earlier, provided nebeody has jeined in place
of ithc applicant, There will be no order as te

costs,
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Member (A) Vice Chairman

/MM, /




